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2. To be referred to the Reporters or not ?
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(Judgement of the Bench delivered by Hon'ble
fir. D. K. Chakravortyj TiemberCA) )

The applicants uho have worked as Rates in the

office of the Respondents filed this application under

Section 15 of the Administrative Tribunals Act, 1985

p-reying for setting aside their reversion from the post

of Hate to the post of Gangman by verbal orders.

2. The facts of the case in brief are as follows.

There are four applicants. According to the version
1

given in the application, the first applicant has worked

as Mate from 20-1-77 to 4-5-87, the second applicant

from 4-7-77 to 7-5-87, the third applicant from

20-4-77 to 19-4-77 and the fourth applicant from

19.3.77- to the date of filing of the application. They

have not produced any documentary evidence in support

of the above averment* The Respondents have denied the

same and have contended that Ibhey have worked as Gangmen/

Khalasis from time to time except applicant No.1 uho

was engaoed as Mate but was given the temporary status
V""
/ of Gangman.
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3. The applicants allege that they have been reverted

from the post of Plate to that of Gangman by verbal orders

but they have not indicated the date on uhich reversion

was made.

4. The Respondents have stated in their counter-affidavit

that the applicants were not appointed as Mates and the

question of their reversion did not arise. They were

uorking purely in the capacity of casual workers and

doing the uork of POates and they had no right to the post

of Matei By order dated 29-4-87, they were reverted to

the post of Gangman to accommodate the senicr-rmost

permanent screened Gangman already uorking uith the

Respondents in terms of Circular dated 11-3-86(\/ide

Annexures RI and RII, pages 16 and 17 of the paperbook).

5. In the rejoinder affidavit, the applicants have

asserted that they were promoted as Mates in vieu of

their seniority and that they are the senior-most Gangmen.

Again, no documentary evidence has been produced in support

of this assertion.

6. After going through the records of the case carefully

and hearing the learned counsel of both parties, ue are

of the opinion that the applicants have not substantiated

their assertions and that the application is devoid of any

merit. The applicants are not entitled to the relief

sought and consequently the application is dismissed,

leaving the parties to bear their respective costs, n
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